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MR. CHAIRMAN: Q. No. 170
Violence against migrant labourers

*170. SHRI AHAMED HASSAN : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that violence against migrant labourers has increased in
the last three years;

(b) if so, the details of migrant labourers of West Bengal affected in other parts
of the country in the last three years;

(c) whether Government has taken any step to ensure the safety of migrant
labourers within the country; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) A Statement is laid on the Table
of the Home.
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Statement
(@ Nosuch incident has been reported to the Ministry of Labour & Employment.
(b) Question does not arise in view of (a) above.

(c) and (d) In order to safeguard the interest of the Migrant workers, the Central
Government has enacted the Inter-State Migrant Workmen (Regulation of Employment
and Conditions of Services) Act, 1979 to protect the interest of the migrant workers who
migrate within India for Jobs/better employment opportunities. The Act provides for
registration of certain establishments employing Inter State Migrant Workers, licensing
of contractors etc. Workers employed with such establishment are to be provided
payment of minimum wages, journey allowance, displacement allowance, residential
accommodation, medical facilities and protective clothing etc.

SHRI AHAMED HASSAN: Sir, the answer given by the Minister refers to Inter-
State Migrant Workmen Act, 1979. My first supplementary is: How many business
establishments are following the Inter-State Migrant Workmen Act, 1979 and how many
workers have benefited by this Act? Will the Minister kindly tell me the numbers?
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SHRI AHAMED HASSAN: Sir, migrant workers from many States including Bengal
have left Jammu and Kashmir because the situation there is far from normal.
Approximately how many migrant workers have been affected by the abnormal situation
in Jammu and Kashmir and when will the situation in Jarnmu and Kashmir be safe for
migrant workers where even former CMs have been detained?
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DR. SASMIT PATRA: Sir, my question is related to the answer which has been
provided by the hon. Minister in which it is mentioned that no such incident of
violence on migrant workers has been reported to the Ministry. We usually hear that
there are many reports of violence on migrant workers that come in media almost every
week. Would the Ministry consider taking suo motu cognizance of such issues and take
them for advisement rather than just mentioning that no such incident has been
reported at all to the Ministry?
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SHRI MANAS RANJAN BHUNIA: Sir, | want to ask one point from the hon.
Minister. He has replied that the Department is considering review of the entire system
and the law concerned with migrant labourers. But, in India, with its federal structure,
any person, as a group or as an individual, can go freely to any State to work there.
It can be a concern or an individual. What is the present set of law to protect those

individuals including the incident in Jammu and Kashmir in November?
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MR. CHAIRMAN: Next Question.
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